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CENTRAL ADMINISTRATIVE TRIBUNAL
principal bench
NEW DELHI

OA 30/1999

New Delhi this the 30th day of October, 2000

Smt.Lakshnii Swaminathan, Member (J)
Hon ble Shri V.K.Majotra, Member (a)

Dr.prem Chand Mittal
S/0 Bate Sh.Tirlok Chand
R/0 P.K.Mittal, 22-F, Promise Aptt,
Vikaspuri, New Delhi.

(By Advocate Shri V.p.sharma )

Versus

1 .Union of India through the General
Manager, Northern Railway, Baroda House.
New Delhi. '

2.The General Manager(pr.),
Northern Railway, Baroda House.
New Delhi.

3.The Divisional Railway Manager,
Northern Railway,Delhi Division.
New Delhi. '

4.The Chief Medical Superintendent
Divisional Railway Hospital,
Pirozpur (punj ab )

(By Advocate Shri p.m. Ahlawat )

ORDER (QRAT.>

Hon'ble Smt.Lakshmi Swaminathan, Member (j)

•• Applicant

Respondents

The applicant is aggrieved ty the order/classified list

issued by th^ and corrected upto 1.1.1995 showing his pay as
Rs.1250/- whereas the pay of his Junior Dr.o.p.Mittal below

him has been shown as Rs.l450/-on the same date. In the reply

filed by the respondents dated 29.4.1999 they have submitted

that the applicant's pay shown in the classified list filed

by the applicant is incorrect and according to them it appears

to be due to misprint . They have categorically stated that
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\  according to the service records the pay of the applicant

as compared to other two junior,; Doctors^ntmelyfe^Kflagga

and Y.P.Gulatijhas been fixed at Rs,l500/-wheteas their

pay has been fixed at Rs.l450/- and Rs,1400/-^respectively,

Shri Ahlawat, learned counsel^ has also submitted that on the

basis of the service records which show the correct position

of the pay of the applicant via-a-viz his juniors w.e.f.l.3.1985,

he will have no further grievance in the OA. Shri V.p.sharma,

learned counsel has submitted that if ths applicant is being

given the due pay in accordance with the service records,as

submitted by the^ in theirrepiy^ he has no further grievance

and is satisfied,

2. Noting the above submissions made by Shri P,M,Ahlawat,

learned counsel for the respondents based on the reply filed

ty the respondents, the qa is disposed of directing the

respondents to make necessary corrections in the classified list^

by issuing a Corrigendum with intimation to the applicant.No costs
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^  (Srat.Lafeshrni Swaroinathan)
Member(j)
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